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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH NEW DELI
OeAN0o418 Of 1988 . Date of Decisions 8.7.93.
Dr.(Mrs)Kanwal Bir eees.Petiticner,
Ve rsus

Uni@n Of India & Otmm 0¢ssesccccccce ...RQSpondentS.

Presents Shri P.P.Khuranea, counsel for the
respondente

CORAM3 _
Hon'ble Mr.Jus tice Vosnnalimaﬁl .Chaiman.
Hon'ble SoR.Adige,Member(A)

(By Hon‘ble Mr.mstice V. .Malimath.Chaixman)

, This case is similar_ to the facts in our
judgnent rendered in O.A.mo.Bagf of 1988 on 3.6.93,
Shri. P.P.Khurana-leamed counsel appe aring for the -

responde_n;s ,sx_;bmij;tedthat the petitiorer has been
z-'fgirl"yf}‘ treated and that shé has been continwed on
adhoc basis wunder the Centrsl Government Health~s;chem.
This was done on equitable considerationsébn the
suggestion made by the Tribunal in /ghoinectédcase.
It is also submittedthat ‘she 1should be rcontinuved. on
adhoc basis until it becomes ne@ssary to displace
her in the interest of public service or to accommodate
) the candidate regalady selected by the Union Public

- NVae,

'_ﬁ,..'._::,v Se rvice Commission. Y

| -fz'.-” ) w:lth these obsenations.- this application

stands dispcs ed of, No costs.
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